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Il THE CENTFAL ADMIMNISTPATIVE TRIENNAL: JAIPUR EENCH: JAIFUE.

CUETS.232 /199G in OB 170,920 Date of corder: 13.1.93.

Mangi Lal Gupta S£/2 Shri Roop Marain cupta, B/o 123, Adarcsh
Colony, Daudpur, Alwar (Rajasthan). FPresently posted as Ticket
Collector, Western Railway, Parcdava Divisicn, Bharauch.
: Petitioner.
Versus
1. Shri M. Ravindra, General Manager, Western PFailway,

Churchgate, Bomhay.

2. Shri Dev PRaj £Zharma, Divieicnal PRailway Manager,
Western Railway, Jaipur.

Mr. R.N.Mathur, counsel for the petitioner
Mr. Manish Phandari, crunsel for the respondents

CORAM:

HOW'ELE SHRI & .P.2HEAFMA, MEMEBEP (ADMINIZTRATIVE)
HOM'ELE SHRI RATAN FRAFASH, MEMEER (JULICIAL)

O-R-D-E-R

(FER - HOM!BLE- ZHRI- 0. F.SHARMA, -MEMEER - (ALMINISTRATIVE)

In this =zontempt peftition filed under Zection 17 of the
Administrative Tribunals Act, 1925, the petiticner Shri Mangi
Lal Gupta has rpraved that the respondents may ke euitably
ruanished for”commiting contempt of ocourt in not complying with
the divecticns <f the Trikunal ccontained in its order déted
12.9.1991 pasgsed in OA Mo, 17033 Zhri Camlesh T'umar & Othsars

Ve. TTnion <of India and o~thers.

2. The Adirecticons of the Tribunal contained in para & =f
its order read as under:-

"e. We have oonsidered the matter carefully, in the
circumatances of the rpresent cace, we direct the
Government respondents that they 2hall in the first
instance, offer arpsintments tco the persons initially
‘nominated for appointments as Ticket 2collectors in the
Jaipur Divizion in the order of their seniority to the
extent vacancies are  at present availabkle after
considering caces of persons rendered zsurplus. Those

(v

N



&

.o
N
e

who cannot ke akscrlbed in the Jaipur Division for the
reasons qgiven hky the government respondents, may hke
offered appointments in the neighbouring Divisions of
Jaipur in the Western Failway and may alsc be offered
app-~intmentes in other Divisions of the Western FRailway
in the uorder of their seniority in the merit list.
Thoese <f the aprlicants who have now expreszed theirv
willingness to ke apposinted/aksorbed in  the Fombay
Divisisn may ke apptinted/akscrked therein at present.
Az goon as vacancies starft hkecoming available in the
Jaipur Division, theosze of the applicants who are keen
to come hachk to the Jaipur Division may be kbronght hack
to Jaipur Division in the ocrder of their senicrity. We
make it «clear that the perscns brought hkack to the
Jaipur Division in accordance with divecticns given
above shall not lose =eniority as per their original
merit position. The Jirecticonz given in ‘this paragrarh

. shall bke applicatde to all the persons whose names were
forwarded for aprointment /absorption as Ticket
Collecktnrs in  the Jaipur Divieion, regardlezs of
whether they have filed applicatisns Lefare the
Trikbunal or ncot. This is intended to ensure that no
injustice ie done to peracns who may otherwise bhe
gznior. ta  the applicants as per their merit
poeiticon. We exrpect that the respondents shall
appoint /absork these persone in  accordance with the
akbove directicons without any undue delay, as they have
lheen awaiting appointmente, for over a year now. We
make it «lear that the right of the private respondents
otherwise eligikle for the posts of Ticket Collectors
shall not he effected.”

%]

. The reszspondents filed their reply to fthe contempt
petiticn.  The Trikmnal had given «certain directicns on

20.3.1997. Thereafter the respondents have passed order dated

- 15.12.1%%7 by which they have transferred the rpetitioner,

amcngst others, to Jaipur Divisicn. Thus, the directicn of the
Tribunal regarding tranzfer back 2f the petiticner to Jaipur
[dyision has keen complied with. The learned cocungel for the
petiticner has, howevér, mointed éut that there is no specific
menticn in this order regarding retention of the senicrity of
the petiticner in accordance with the srder =f the Tribunal.
The Trikunal had directed that on transfer to Jaipur Division,

the petiticner sghall not lose hi
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senicrity as per his criginal
merit pogition. In view of the apprehension of the petiticner
that hi= senisrity may not he maintained as per the directions

of the Trikunal and after hearing the learned counsgel for the
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parties, we direct that the respondents shall make a specific
mrder with regard to the senicrity <f the petiticner in
accordance with the directions of the Tribunal. The respondents
may further inform the persons menticned in the order dated
15.12.1997 that thage of them whe have not j~ined the Jaipuf
DPDivisgisn under the apprehension that their original senicrity
may not ke retained may now join the [Division within fifteen
dayse of the receipt «f their oommunication. The cohtempt
petition stands ﬂisposed of. lNokices issued are discharged. A
copy of the order dafgg‘15.li.1997 has beeﬁ taken on record.
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(FRATAN FRAFAZH) (O.F.ZHARMA]

JUDICIAL MEMBEPR ’ ADMINIETRATIVE MEMEER



